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IN 'FEtE CEN+kAL AI,.YM1NiS't'1At 'FRII3UNAL 

a 	GUWAHA'II E3ENCH 

Orighial AppIiCat10fl0 203 of 1998 and sert 

bate of dcIsiob 	
is £he 19th day of December 2000 

Th Hon'ble M jtk bN. ChowdhUrY, Vice-Chalrm?n . 

• 
0 	The Hon'ble Mr M.P. Singh,Admin1strate Member  

1 
• ....AppllCafltS 

Shri R.S. Paak an8.423 other 	 0  

By Advocatet Mr j.L Srkar, Mr M. Chanda and 

Mrs S. Dekad 	 0 

0 	

' 	 - verus 
. .....Respondents 

Union of indta and 
 

ByAdVOC8td Mr A. Deb Roy, Sr. C.G.S.C. . 

• 	2. 	 o.N07L1998 	.. 	

• 	 ••• 	

0 • 

.....Applicaflts 

	

Shri Hemendrg Nath Sharma and 24 others 	. 	
0•  

•; 	
yd/oCateS Mr JL. Sarkar, Mr M. Chanda and 	 . 

.,,. 	. 	.. 	• Mr 	Deka. 

versdS - 
Responden 

The Union tf India and others 	
ts 

\? , avocate Mr. A. Deb Roy, Sr C G S C 

• 	 . 	
. 	

-•...• 	 . 	
0 	

0 

3 . 	. 	. ON2!i998 	 00 

0 ••  

• •• ShtI 	ma1 Kumar Chatterjce and 31 others 	. 	.AppUCaflts 

•0.• 	 By. .AdocáteS Mt J..L. Sarkar, Mr M. Chanda and 
• 	Mr S\MUkheriee. • 	 0 

- verS,1S - 

The Union of India and others 	
Respondents 

0 	
• 	

0 By Advocate Me A. 0 Deb Roy, Sr.. C.G.S.C. 	0 

4 	
ANo225/199 

	

Shri Subrata Kumar Dhar nd 23 others 	
App ants lic 

By Advocates Mr M Chanda, Mrs U. Dutta and 
Mr 0 N ChakrabartY 

- versus - 

• 	• 	• 	 • 

 ....Respofldeflts 
The Union of India and others 	• 	 • 	

0 	 • 	

.  

By Advocate Mr A. Deb Roy, Sr C 0 S C ' 

/ 

• 	
5 	

Il 	

.• 	• 	 : 	
.5 



¼ 	 • 	 O.6.268L1 

• 	 Sh1 V.S. Sar 	d 86 others 
.ApplicafltS 

By Advocates Mr B K 	hdrma and Mr S. Sarma 

-versus- 

The Union of Itidia ancJ1OtherS 
Respondents 

By Advocate Mr B S 	BasurnatarY, Add! 	C G S C 

6. 	 0.Ao.312/199 

• 
ShrI Kesháb ChbudhuY and 67 otherS 

.....AppIiCafltS 

• By Advocates 	4r D.Ko Mishra, Mr A. Dutta and 

• Mr Ri Agarwal. 

• 	
- versus 

.....RepondfltS 
The Un!o 	of lna and others 

By Advocate Mr B.C. Pathak, Add!. C.G.S.C. 
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Q.A.No.372/1999  

St Sunita Devi Bhuyan and 41 others 
Applicants 

• 	 By Advocaes 	1r J.L. Sarkat and Mrs S. Deka. 

- versus :_ 

Respondents 
The Union of India and others 

By Advocate Mr B S 	Basumatary, Add! 	C G S C 

Tk  

8. 	 O.A.No144/1999 •• 

Shr1 Arun Chandra Chanda and 19: others .....Applicants 

, 	 pfrdvocates Mr J L 	Sarkar, Mr M. Chanda and 

r 

	

U. Dutta 
- 	 versus - 

The Union of India and others 
....R,espondetS 

By. Advocate Mr A. Deb Roy, SR. C.G.S.C. 

9 	 OA No 194/1999 

•:Shr1Bidhan Chañdra Roy and 20 others 	
.• • .....App!icants 

• 	 • 	 • 	
• 
By Advocates Mr J.L. Sarkar, Mr M. Chanda, 
Mrs U. Dutta and Mr G.N. Chakrabarty.. 

• 	 • 	

- 	versus 	 • 

The Union of India and others . Respondents 

By AdvocateMr A. DebRoy, Sr. C.G.S.C. 

10 	 OAN6285/19 

Shri Samir Ch 	Kar and 9 others Applicants 

By Advocates Mr J.L. Sarkar 	Mr M. Chanda, 
• 	 • • 

Mrs N.D. Goswatni and Mr G.N. Chãkrabarty. • 	 •• 

- versus - 

The Union of Idia and others .....Respondents 

By Advocate Mr A. Deb Roy, Sr. C 0 S C 
• 	 • 	 • • 	 -• --.. 

• 	 'I 
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i. 	 Q.A.N79/1j 

ShrI M.R. ChaKrftborty and iS others 

By Advocates Mr J.L. Sarkar, Mr M. Chanda and 
Mrs N.D. GoswaThl. 	' 

I 
- versus. - 

The Union of india and dthers 

By Advocate Mt A. Deb Roy, Sr. C.G.S.C. 

O.A.NQ.442/1 99 

Shri A. Mahendtb Kumat and 5 others 

By Advocates Mt M. Chanda and N.D. Goswaml. 

- versus - 

The Union of Iritha and others 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

O.A.No.129/2000 

Shri K. Bayan dfld 154 others 

By Advocates tyfr J.L. Sarkar, Mr M. Chanda, 
MrsN.D. Goswdmi and Mr G.N. Chakraarty. 

'' '::2.. •'.. 

- versus - 

Tliel..on of India and others 

• (I 	By}Ad6ate Mr A. Deb Roy, Sr. C.G.S.C. 

0 A o 166/2000 

li3habendra Nath Deka and 5 others 

By Advocates Mr J.L. Sarkar and Mrs S. Deka. 

- versus - 

• 	 The Union of India and others 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

15. 	 O.A.No.168/2000 

Ajit Bora 

By Advocates Mr B.K. Sharma and Mr S. Sarma. 

- versus - 

• 	 The Union of India and others 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

S 

..... ApI)l Icants 

• ....Respondents 

.....Applicants 

• ....RespondentS 

Applicants 

Respondents 

Applicants 

....,espondents 

Applicant 

L 

.....Respondents 
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O.A.N4,5/2000 

Dr SongkhC1gUm Dlthngel and 12 others 	
.....Appticants 

By Advocat€S Mr j.L. Sarkar, Mrs S. Deka and 

Ms T. Das. 
I 

-versus- 	I 

The Union t.f India and others 	
Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

O.A.N9/20 

Shri Bhupehdra Nath Talukdar and 16 others 	
.....AppllCantS 

By Advocates Mr M. Chanda, Mrs N.D. Goswaml and 
Mr G.N. Chakrabatty. 

- ver$tis - 

The UnIorl of Indib and others 	
.....RespondentS 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

.3 .  

( 	/ S  

• \OW 
.5. 

ORDE R (ORAL) 

Y 

The admissibility of Special (Duty) Allowance is the main 

question in till these applications, and therefore, all these applications 

were taken up together 'for consideration. For the purpose of adjudication 

of this proceeding, however, we shall mainly refer to O.A.No.203 of 

1998 as the lead case. 

2. 	All the applicants are working in different capacities under 

the Director General, Assam Rifles. The applicants are civilian employees 

working under the Central Government. The Union Government, with 

.a view to provide some Incentives to the civilian employees of the Central 

Government in the States and Union Territories of the NoXh Eastern 

Region, amongst others, granted Special (Duty) Allowance (SDA for short) 

to the employees having All IndIa Transfer llabiltiy. The original scheme 

was In,roduced by O.M.No.11.20014/3/83/E.1V dated 14.12.1983. The 

Government of India by letter No.lI.1101l/1/84FP.IV dated• 3.3.1986 



r 
clarified 	the 	Government 	policy 	and 	accordingly 	the 	Director 	General, 

Assam 	Rifles, 	was 	informed 	by 	the 	aforesaid 	letter 	that 	personnel 	in 

Battalions 	of 	Assarn' 	ikifles 	youid 	not 	be 	entitled 	to 	the 	concessions •.•., 

	

1'.. 	•' 
envisaged 	In 	the 	MinSry 	of 	Finance 	(Department 	of 	Expenditure) 	O.M. 

NO.2dOi4/3/83 1V 	dated 	14.12.1983. 	It 	also 	indicated 	that 	Assam 	Rifles 
A 

personnel 	and 	civilian 	non-coinbatised 	o fficers/employees 	of 	Assain 	Rifles 

• did 	not 	have 	All 	India 	Transfer 	liability 	and 	as 	such, 	the 	question 	of 

grant 	of 	SDA 	even 	in 	the 	case 	of 	civilian 	non-combatised 	officers! 

• employees did hot arise.' It 	further mentioned that non-combatised ctvilian 

staff of Statid formations such 	as officers of DG, 	IGP, DIGs and Range 

• Headquarters 	of 	Assarn 	Rifles 	would he 	allowed concessions as envisaged 

• In 	the O.M. 	dated 	14.12.1983 	except SDA. The Government of India' 	galn,.. 

had 	to 	deal 	with 	the 	matter 	pertaining, to 	grant 	of 	SDA 	and 	Special 

Compensatory (Remote Locality) Allowance to the Assam Rifles personnel 

posted 	In 	the States and Union Territories of 	the North Eastern Region, 

Andaman 	and 	Nicobar 	Islands 	and 	LakshadweeP. 	Considering 	the 	subject 

the Government of India decided to sanction grant' of certain allowances 

like 'DA, 	Special 	Compensatory 	(Remote 	Locality) 	Allowance 	(SCA(RL) 

\ fojhort) 	etc 	By 	order 	No 1l01l/1/84-FP IV 	dated 	22 1989, 	Annexure 

' 

D; 	the 	sanction of 	the' President 	granting the 	following allowances were 

indicated 	The relevant part of the Notification is reproduced hereinbelow 

çgor  :9prsonnel 	' 	
, 	Particulars , of 	O.M.s 	regiiIatifl 

èntitledto aliwace 	the allowance 

(1) 	 (2) 

1) 'pçlal (Duty) Allowance 

1) 	Combatised personnel 	item 	(iii) 	in 	para 	1 	of 	Ministry' 

(Including Cadre officer) in 	E.IV 	dated 	14.12.83 	as 	amended 

'battalions of Assam Rifles 	from 	time 	to 	time, 	read 	with 
O.M.No.I1.20014/3/83 -E.' and the cornbätised personn- 	their 

el (Including Cadre officers) 	dated 	29.10.86 ' and 	their 	O.M. 

in static formations. (such 	No.li.20014/3/83-E.IV dated 	15.7.88 	• 	 ,• 

as officers of DG,'IGP, 	' 	 and Mm.' ofFin. O.M.No.F.20014/ 
DIGs, Range HQrs, Training 	16/86.E.IV/E-I1(B) 	dated 	1.12.88. 

Centre etc) and other uuts 	(This is in modification of sanction 

'(Mäintenance Groups, Work-' 	issued in MHA letter No.11.270 12'! 

shops etc.) of Assarn Rifles. 	31/85-FP.I1 dated 6.4.87). 

- 	 1• 	- 



r. 
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V 	

(1) 	
(2) 

Non_coflibatIsed 	
Same as above. (This is in modttICU 

civilian personnel (including 	
tion of the sanction issued vide 

officers) in battalions of 	
item (3) of MHA letter N0.11011/ 

Assam tfles itid static - 	1/84-FP.IV dated 3.3.86). 

• 	formatbflS (suclV as offices 
• 	of DO, lOP, t)tCs, Range 

HQrs., 'rraining Centre etc.) 
and otHt GroUØS 
(Maslntflaflce Groups, Work- 
shops etc.) of Assam Rifles. 

(2) .............................................. 

I 	

,I 

3? •..e.......................................... 

The above comrttUfllCatiOn also indicated that the above allowances were 

not applicable to Army bfflcers/persoflflel on deputation to Assam Rifles. 

id Government order the applicants were paid 
in pursuance to the aforesa  

7.11.1988. When the matter rested at this 
the SDA with effect from  

stage situation the Supreme Court rendered its decision in Civil Appeal 

No.3251 of 1993 alongwlth analogous appeals on 20.9.1994, known as 

Union of India ,Utid others vs. S. Vijay Kuinar and others reported in (1994) 

ATC 598. In the said decision, the Supreme Court had the occasion 

3, 29.10.1986 end 20.4.1987 pertaining 
with the O.M.s dated 14.12.198  

to graht of SDA to the Central Goverflflletlt employees working in the 

...\\ 	, orth Eastern Region having All India Transfer liability. The Supreme 

urt, In the 	
oresa decision, held that the aforesaid three Notifications 

were applicable only to the persons specified therein, namely those persons 

who have All India Transfer liabiltiy on being posted to any station of 

the North Eastern Region from outside the region. Referring to the 

• Notificatibn dated 20.4.1987 the Supreme Court made the. position clear 

that the allowance should not be payable merely because of the clause 

in the appointment order relating to All India Transfer Liability. In the 

light of the above decision of the Supreme Court, the O.M.No. I i(3)/95 - 

E.11(B) dated 121.1996 clarified that the Central Government civilian 

employees who have All India Ttansfer Liability were entitled to SDA 

on being posted to any statiori in N.E. Region from outside the region 

and SDA would not be payable merely because of the clause in the 

appointment order reiating to All India Transfer liability. The aforesaid 

communication created some misgivings and in order to avotd the 

misgiviflgS....... 



r m1sgivings, the birector Gener.l, Asam Rifles, the respondent No 3 herein, 

issued the MemthandUm Iated b b 1998, Annexure E By the aforerneffi loned 

communication Ite Mhstry of Home Affairs was informed that SDA 
01 

was one of the ten concessions/faClIltieS extended to the Central 

Government civilian employees serving in the N E Region with effect 

from 1 111983 anct1oned under Ministry of Finance 0 M dated 14 12 1983 subsequen tly, cUnsequent' to Fourth Central Pay Commission recommendatlOS, 

the abOve condSsions1f6Ci11tieS were modified and two more concessions 

were given with effect from 1.12.19.88  It also mentioned that the Assam 

Rifles projected to the Ministry of, Home Affairs for extension of 

the above concessions/facilities including SDA to the combatant and 

ctviliàh employees of, Assarn Rifles on the analogy that all those concessions 

Including SDA were available to the employees of other CPOs like BSE, 

CRPF etc similarly situated in the N £ Region While grant of the above 

concessions to the combatant employees were turned down, all the 

concessions except SDA were sanctioned for civilian employees of Assam  

R.ifie& posted in static formations like Directorate General, Assam Rifles, 

Inspectr Genbral, Assam Rifles (North),. Range Headquarters and Assam 

Centre and School with effect from 3.3.1986 under Ministry . ............. 
Fles-Training

9  
of' Home Affairs letter No.11.1.101 1/1/84PP 4 dated 3.3.1986, cy ,  .of. 

which was endorsed, alongwith others, to the Pay and Accounts Office, 

Assam Rifles, Shillong and Ministry of Finance, Department of Expenditure 

'(E.IV). SubsequentlY, all these concessions except SDA were also extended 

to the combatant employees of Assam Rifles with effect from 1.11.1986 

vide Ministry of Home Affairs letter dated 4 4 1987 The communication 

further mentioned that consequent to •change over of pay structure of 

Ass'ánr Rifles personnel from Army pattern to CPO, pattern from 1.1.1986 

following Fourth Central Pay Commission recommendations St)A on the 

analogy of other CPOs like BSF, CRPF etc was also extended to both 

combatant and civilian employees of. Assam Rifles with effect from 

1.11.1986, with Categorical mention of., the civilian staff and officers 

of all static formations of Assam Rifie .including Dlrectoratq 	enerai, 

Assam Rifles, vide Ministry of.  Home Affairs letter dated 2.2i][989.. Para 

4 of the letter dated 2 2 1989 laid down that the sanction of SDA for 



	

/ 	

' 	the combatant and civilian employees of Assani Rifles was duly concurred 

by the concerrd departments of the Ministry of Finance. The Pay and 

Accounts Officet, Assain Rifles, was passing the monthly bills of the 

civilian emp1oycs o( jDirectorate General, Assam Rifles without any 

objection right ftom the time of sanction 'of SDA to Assam Rifles. However 

in the end of April 1998, the Pay and Accounts Officer, Assam Rifles, 

Shillong, int1matd that Sl)A was not applicable to the civilian employees 

of DGAR, Shullong as per the Ministry of Finance O.M.No. 1 1(3)95-E.li(B) 

dated 12.1.1994 The tommunication also clarified that the judgment 

of the Apex Cdurt regarding non-entitlement of SDA to certain category 

of civilian employees was based on the general order sanctioning the 

ten concessions/facilities including SDA to civilians serving in the N.E. 

Region. SDA *as sanctioned to the combatant and civilian employees 

of Assam -Rifldb on C$O analogy and that too, from a much lxer date, 

7.11.1988, wheft the py pattern of Assam Rifles personnel was made 

on the lines of CPO pattern after the Fourth Central Pay Commission 

	

• 	•, 	re:ornmendationS. it was also mentioned in the communication dated 

	

• 	 . 

64. 19 	that the Ministry of Home Affairs and the Ministry of Finance 

\ç 	
wr3Jliy aware of the general eligibility criteria for SDA, namely, 

onditions ofappointments, posting, transfer, retention, exigency 

of service etc. of the civilian employees of static formations of Assam 

Rifles like DGAR, IGAR, etc. Keepig all these aspects in view, a separate 

and exclusive 'sanction was accorded by the Ministry of Home Affairs 

for grant - of SDA to the combatant and civilian employees of Assam 

Rifles• as mentioned earlier. The Director General accordingly Intimated 

the view about the eligibility of SDA to the civilian employees of. the 

Directorate General, Assam RI f ies. 

3. 	The above communication was, however, turned down by the 

Ministry of Home Affairs, by its communication dated 9.7.1998. The 

Association represented the matter to the Home Ministry by representation 

dated 13.8.1998, but the Ministry turned down the same. The Directorate 

1enerai, Assam Rifles, by its communication dated 18.8.1998 4nformed 

that the Pay and Accounts Officer, Assam Rifles, advised for disconttnUaflce 
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èioeeS of 	 auvisa u.'. 	 - 

to LIII d1 	wilU itIf 	to l 	r' ro i t 	I rP thi' a' trrtofl 

1 	1. 	.. 	 .. 

before this 1rijunai chi1engIng the legitimacy of the action taken by 

the respondents 

4 	The tspondents submitted their written statement and In their 

written statement, the respondents have not disputed about the Presidential 

order granting SDA with effect from 7.11.1988. It was also stated that 

in the written statement that the employees of the Central Government 

having All inta Tratsfer liability serving in the States and Union 

Territories of the N . Region were granted SDA from 1983 onwards 

vide Government of India 0 M dated 14 12 1983 The orders of the 

President granting SDA to Assam Rifles with effect from 7 111988 was 

a distinct and a special order for. Assam Rifles which was issued after 

a lapse of almost five years and after considering all the pros and eons 

o' the eligibility criteria The respondents further stated that the civilian 

employees of Assam Rifles were granted SCA from 1988 through a special 

•,i %  orIer vide Government of India,. Ministry of Home Affairs letter 

., 	. 
No 11011/1/84-FP IV dated 22 1989 The 0 M dated 12 11996 was made 

tive till July 1988 and pay bill were duly passed by the Audit 

authorities, namely Pay and Accounts Office, Assam Rifles, Ministry 

of Home Affairs In August 1998, the Pay and Accounts Oficer, Assam 

Rifles intimated that SDA was not applicable to the civilian employees 

of the Directorate General, Assam Rifles as per Mlnistty of Finance 

O M dated 12 11996 The respondents also stated that the 0 M dated 

12 1 1996 was applicable to civilian employees of Assam Rifles as per 

Ministry of Home Affairs letter dated 9 7 1998 

5 	From the facts enumerated above it thus emerges that the 

Assam Rifles personnel were not covered by the 0 M dated 14 12 1983 

and the subsequent 0 M s dated 29 10 1986 and 20.4.1987.By communication 

dated 3 3 1986 the Ministry of Home Affairs in clear terms seated that 

Assam 



	
r • : 
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/ . Af\ ' 
I

Assam Rifles personnel and civilian non-combatised officers of Assam 

Rifles did not have All India Transfer liability and as such question of 

grant of SDA even In the,Cse of civilian non-combatised officers/emplOYees 

did not arise. The aforesaid I commiunication was considered by the Ministry 

while taking a decision for grant of SDA, SCA(RL) to the Assam Rifles 

personnel posted In the States and Union Territories of N.E. Region, 

Andaman and NicUbar Islands and LakshadweeP. Conveying thern sanction 

of the President Ibr grailt of the allowances to the personnel of Assam 

Rifles with effect from 1,11.1988, the Ministry took note of the earlier 

O.M.s dated 14.12.1983, 29.10.1986 and 1.12.1988. The O.M. dated 1.12.1988 

was made In modification of the sanction issued by MHA letter No.11.27012/ 

31/85-FP.1I dated 6.4.1987. It thus appears that while granting SDA to 

the non-combatiseti civilian staff of the static formation of the Assam. 

Rifles, the Ministry took note of its earlier O.M.S. The orders of the 

President granting SDA to Assam Rifles with effect from 7.11.1988 was 

mentioned as a distinct order. A cOnC&r&US was taken by the respondents 

by onsidering the servlce'conditions of the personnel serving in the Assam 

	

• 	
R1fle. This 

order granting SDA is not relatable to the O.M.s dated 

1412.)13 29.10,1986 and 20.4.87. The competent authority felt It 

tJ: ,py(prIate for granting SDA knowing it that such civilian non-combatiSed r 4/ers and personnel of the Assam Rifles 'did not have All India Transer 

liability, notwithstanding, the Government thought it wise to grant the 

same. The aforesaid direction of the authority has been passed in absolute 

.terms and in the absence of any modification of the said order the 

1. 

respondents were not justified to refuse the benefit of the order dated 

2.2.1989. The order dated 2.2.1989 was not the subject matter of the. 

decision rendered by the Supreme Court in Vijay Kumar (Supra). In the 

circumstances we do not find any justification on the part of the 

respondents for refusing to grant SDA to the applicants which was earlier 

granted. Accordingly all 'such. actions of the/resPondents refusing SDA 

to the applicants are quashed and set aside. In view of our decision we 

hold that the steps for recovery are also unjustified. 
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 FADIN~  IN THE CENTR ATIVE TRIBU1)AL 

GTUK 

i'TI

1  

(14n Application under Section 19 of the Administratvr 

Tribunals Act, 1985) 

Tvbunal 

	

r le of the Case 	: 0.A. NO.______ 

Sr ch Bhupendra Nath Talukdar : Applicants 

-versus- 

Union of India and Ors. 	: Respondents 

I N D E X 

Sl.N. 	Annexure 	Particulars 	 Page No. 

I>... 

1 Application 1-19 

2 - Verification 20  r 
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ME 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \ 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

ribuna1s Act, 1985). 

NO._ L7 _212000 

BETWEEN 

Ai 	1 • Shri Bhupendra Nath Talukdar 
fbina1 

OoutraI A&v r 	 Son of Late Kanteswar Talukdar 

Junior Teacher 

14 Assam Rifles 
3eflC 

do 99 APO 

Shri Rain Nagina Prasad 

Son of Late Ram Sewak 

Praad 

Mmdi Teacher 

27 Assam Rifles, 

C/o99 APO 

Sri Dula]. ch. Dey 

Son of Late Nanindra ch. Dey 

Head Assistant 

No. 1 Maintenance Group Assam Rifles 

do 99 APO 

Shri Birendra Kumar Singh 

Son of Sri Kundan Singh 

14 Assam Rifles, 

do 99 APO 

Sri Sudhir Kumar 

Son of Sri Dularchand cháudhari 

Mmdi Typist 

14 Assam Rides, do 99 APO. 
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6 	Sri Rabindra Debnath 

Son of Late Ganga Charan Debnath 

Junior Teacher 

14 Assam Rifles 

C/o99 APO 

Sri Mahnedra Singh 
Contrztl dm,c 

Son of Shri Shyo Prasad L %0 Hindi Translator 

euval 
3rC 	14 Assani Ri.f1es, 

C/o 99 APO 

8. Santa Sabu 

Wife of Mr. C.S.Babu 

Sister, 14 Assam Rifles, 

C/o99Apo 

9, Mrs. Kishi Devi 

Wife Late Kundan Singh Bist. 

Female Attendance 

• 	 14 Assam Rifles 

/o 99 APO 

10. Smt. Putuli Pradhan 

£)aughter of Man Narayan Pradhan 

emale Attendance 

14 Assam Rifles 

C/o 99 iPO 

• 	 Mrs. Sabitnj Devi 

• 	 Wife G. Khan Guchajt 

Female 5ister, 14 Assam Rifles, 

C/o 99 APO 

kl~ 

Contd.. 

J'1 
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12. Mrs. Sarbati Devi 

Wife of Subash 

Female Sister 

14 Assam Rifles, 

/o 99 APO 

j3. Mrs. D.M. Tameng 

Wife of Shamsher Jainang 

14 Assam Rifles, 

C/o 99 APO 

Mrs. Kushma Devj 

Wife of Rajeshwar Prasad 

Female Attendance 

14Assam Rifles, 

C/o 99 APO 

Mrs. Anita Purkayastha 

Wife of R.N.Purkayastha 

female Attendance 

135, 

1 M C Assam Assam Rifles 

C/o 99 APO 

Smti Maya Devi Rai 

Daughter of Lage Ganga Babadur Rai 

Sister 

27 Assam Rifles, 

- C/o 99 jpO 

Sri Sudhir Kumar 

5/0 Sri Dularchand Choudhury 

Hindi Typist 

14 Assam Rifles, 

C/o 99 APO. 
0.0 Applicants 
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1. 

 

 

 

 

-AND- 

The Union of India 

Represented by the Secretary to 

the Government of India 

Ministry of Home Affajs 

New Delhi, 

The Secretary 

Ministry of Finance 

Government of IRdia 

New Delhi 

The Director General 

Assam Rifles, 

Arbuthnath Road, 

Shillong 

The Commandant, 

14 Assarn Rifles, 

C/o 99 APO 

The Commandant 

i 11 G Assam Rifles, 

C/o 99Ap0 

The Commandant, 

27 Assam Rifles, 

C/o 99 APO 

. .Respondents 
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PTAILS OF APPLICATION 

1, Particulars of orders against which this application 

is made. 

This application is made against the order of 

discontinuation of Special (Duty) Allowance (for short 

through various orders including the impugned 

crder dated 17.5.1999 andalso against the decision 

• 

	

	of recovery of SDA already drawn by the applicant with 

effect from 20,9.1994 or after the respective drawa]. II 
SDA of the applicants, 

Jurisdiction 

The applicants declare that the subject matter of 

the application is withing the jurisdiction of the 

HOfl'ble Tribunal, 

4itation 

The applicants declare that the application is 

within the period of limitation as prescribed under 

Section 21 of the Administrative Tribunals Act, 1985. 

4, pacts of the Case 

4.1 That all the applicants are citizens of India and 

as such they are entitled to all the rights and privj-

leges guarantecid by the Constitution of India. 

4.2 That the applicants are working x 

in different capacities under the Director General of 
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Assam Rifles, and at present they are posted in 14 

Assam RIfles, 1 M G Assam Rifles and 27 Assam Rifles, 

under the control of Deputy Director General/Commandant 

4.3 	The applicants beg to state that their grievance 

and reliefs sought for In this application are common as 

they pray before the Honble Tribunal for permission 

to move this application jointly in a single application 

under the provision of Rule 4(5) (a) of the Central 

Administrative Tribunal (Procedure) Rules, 1987. 

4,4 	That the Government of India had decided to 

give some incentive to the C*nttal Government civilian 

employees z2xtkff working in the States and Union Terri-

tories of North Eastern Region by the O.M. issued under 

Letter No. 20014/3/83/EStt.IV dated 14.12.1983. Those 

who were covered by the said 0.14. dated 14.12.1983 were 

paid SDA with effect from 1.11.1983. The rate of payment 

of SDA was subsequently modified from time to time.. 

The Central Government civilian employees posted in 

North Eastern Region covered by the said 014, dated 

14.12.1983 were paid SDA in terms of the said 0.14. 

It is stated that there were employees who were not paid 

SDA and who approached the Honble Central Administrative 

Tribunal and by virtue of the order of the Hon'ble Tribunal 

SDA was paid to them, 

An extract of the O. dt. 14.12.83, 1-,12.1986 

are annexed as Annexure 1 & 2 0  

4.5 	That the Ministry of Home Affairs issued a 

letter to the Director General, ?ssem Rifles under 

No. II/11011/1/84..pp 	dated 3.3.86 inforing that the 

£ 
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the personnel in batta].jans of Assam Rifles and Assam 

Rifles personnel and civilians non-combatjsed of ficers/ 

employees are not entitled to SDA as envisaged in the 

O1, dated 14.12.1983. Therefore, the applicants were 

not paid SDA in terms of the O.M. dated 14.12.1983. 

Copy of the O.M. dated 3.3.198Bjs annexed as -. 
I•Cetl'T 	 Annexure-3. 

LiLL 7S 
4.6 	That the Government of India, Ministry of Home 

fa4s was seized with the matter of improving the con- 

ditions of the services of the Assarn Rifles personnel 

Particularly in the grant of SPA and Cpecial Compensatory 

(Remote Locality) Allowance to Assam Rifles personnel 

posted in the states and Union Territories of North 

Eastern Region, Andaman & Nicobar Islands and Lakshadweep 

- Grant of Sikkim Compensatory Allowance. The President 

of India considering the peculian Conditions of service 

of the Assam Rifles employees accorded sanction of some 

allowances and SDA is one of such allowances sanctioned 

by the President. Other allowances sanctioned by the 

President are Special Compensatory Allowance (also called 

Special Compensatory (Remote Locality) Allowance and 

5ikkjl compensatory Allowance). These allowances to the 
Assam Rifles Personnel were granted by the President of 

India with effect from 7.11.1988. As regcrds the non-

combatised civilian employees, the sanction of the Presi-

dent indicated as under. The employees fall in this 

category. 

Category of Personnel 

entitled to allowance 

i) Special (Duty) Allowance 

Combatjsed personnel 

Particulars of O.M.ss regulating 
the allowance. 

- 

Item (iii) in para 1 of Ministry  

r\J 
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(including Cadre of±i' 	C 

cers) in battalions of 	8 

Assam Rifles and the 	a 

combatjsed personnel 	t 

(including Cadre Offi- 	d 

cers) in static forma- 	2 

tions (such as offices 	a 

of DG, IGF,DIGs, Range 	1 

qrs Training Centre 
• 	 "étj and other units 	1 

	

7o (Naintenance Groups, 	3 

£- Work ops etc.) of 

11-77 Assan Rifles.  

f Finance 	0.M.No.II.20014/3/ 

3/ LI V dated 14.12,1983 as 

mended from time to time, 'read with 
heir O.M. No, II 20014/3/83 LIV 
t. 29.10.86 and their O.N. No,, F. 
0014/16/3/83..E.IV dated 15.7.99 
nd Mm. of Fin 0.M, No. P120014/ 
6/86. E.1 V/ E-II(B) dated 1.12.88, 
his is in modification of sanction 
ssued in MHA letter No.11.27012/ 

1/85-Pp,'ii dated 6.4.87 

.ij NOn-combatised clvi.. Same as above. ( This is modjvica-
han personnel (including tlon of the sanction issued vide 

officers) in battalions item (3) of MA letter No. 11011/ 
of Assam Rifles and 	1/84-Pp,Iv dated 3.3.86. 	* 

static formations (such 

as offices of DG,I GP, 

DI Gs, Range Hqrs., 

Training Centre tec., 
and other group(Mainten... 

ance Groups, Workshops etc.) 

of Assam Rifles. 

This letter dated 2.2.1989 stipulate improvement 

in the condition of service of Assarn Rifles employees and 

• 	 this decision is a clear RIBUIX15K and considered dècji5 
• 	 modifying the earlier order by which your humble applicants 

were not given the said S]DA. The decision to' grant SDA to 
the applicants as sanctioned by. the President of India 

• 

	

	 communicated to the Director General, Assam Rifles, 

Shillong by circulatkdn dated 2.2.1989 is a distinct decision 
- ' as regards the Assam Rifles employees 

and as such this 
a special provision as regards the Assarn Rifles only as 

distinguished from other Central Govt. civilian employees. 

£ ,A( 
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Your humble applicants beg to state this distinction has 

always been maintained and as such while SDA was paid to 

the other Central Government civilian employees by the 

O.M. dated 14.12,1983 Assain Rifles employees.were not 

embraced by the said O.M. It is only with the sanction 

of the President of India as a peculiar case of the 

Assam Rifles that the employees of the Assam Rifles are 

being paid SDAunderthe Circiar dated 2.2.1989 0  In 

this connection it is also pertinent to mention that while 

the other Civilian Central Government employees were paid 

SDA with effect from 1.11,1983, your applicant have been 

granted the SDA for Assam Rifles with effect from 

7.11.1988. 

Copy of the circular dated 2.2.1989 is annexed 

hereto and the same is marked as 	nexure-.4. 

4.7 	
That the Pay and Accounts Office, Assani Rifles, 

Shil].ong was raising questions regarding payment of SDA 

to your applicants. They were confused for the 0.14. dated 

12.1.1996 issued by the Ministry of Finance by Which the  

SDA of the other Central Government employees were 

regulated. A COmmunication was made from the Director 

General, Assam Rifles, Shillong to the Joint Secretary, 

Mnistry of Home Affairs explaining the entitlement of 
SDA to Civilian employees of Director General, Assam 

Rifles, Shillongune No. A/1-.J242/98 dated 6.6.1998. 

This letter discussed in detail the entitlement of SDA 

to the civilian employees of Director General, Assam 

Rifles and also the matter of objection by the Pay and 
Accounts 0

ffice, Assam Rifles and come to the following 
View : 

jg 
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" view of the position explained above, this 

Directorate is of the opinion that the concern 

Pay & Accounts Office (Assam Pities) about the 

eligibility of SDA to civilian employees of 

Directorate General, Assam Rifles, Shillong is 

not premises on the logical interpretation of 

extent Go, orders cited above, which provide 

for a special dispensation to the non-comiatjsed 

civilian personnel (including officers) in units 
as well as static formations including this 

- - 

	

	 Directorate. The Directorate therefore maintains 

that drawal of SDA by the civilian employees 

of DGAR, Shillong is in order," 

Copy of the letter dated 6.6. 1998 is annexed 

as Annexure..5. 

4.8 	
That the Ministry of Home Affairs under their 

letter dated 9.7.88 to Director General #  Assam Rifles, 
Shil.long in reply to his letter dated 6.6.98 informed 

that the proposal has been Considered in the Ministry 

but the same has not been agreed to in view of the orders 

of the Ministry of Finance dated 12.1.1996. Thereafter the 
D
irector General Assam Rifles under his letter dated 

21.7.98 forwarded a copy of the said letter dated 9.7.98 

to the Pay and Accounts 0ff ice, Assam kiflesfor informa-. 

tion and necessary action This was followed by letter 

dated 29,7.98 to the Pay & Accounts Office, Assam 
JUttRifles,, 

from the Director General, Assam Rifles. 

Copies of the letter dated 
9.7.98, 210,98 and 

29.7,98 are annexed hereto and the same are 

marked asAnnexures- 6 # 71& 8 respectively.  

n 
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4.9 	That the applicants caine to know that Pay and 

Accounts Office was returning the bills for deleting 

8pecial ( uty) Allowance. Thereafter the matter was 

represented by the applicants through the Assam Rifles 

(Civil) employees Association by a letter dated 27.7.98 

Vq 
the General Secretary of the said Association. Be it 

. 	 ( 	 I 
that the applicants are not members of the said JTra :trV 	•. 

r L 	ssoratiofl but the said Association functioning from the 

Meaduarters did various correspondences in the matter of I 
of SDA to the civilian employees serving in the 

Assam Rifles as because the said Association are common 

therefore all these correspondences have been referred in 

the instant application as the payment of SDA is common 

interest to all the civilian employees serving in different 

places in the DGAR, Assam Rifles. In the representation 

it was explained in detail that the finance Ministry's 

letter dated 12.1.1996 has no nexus with the SDA paid to 

the applicant and the S IDA was paid by the Presidential 

sanction under memo of February, 1989 and that the payment 

was made with effect from 7.8.88. It has also been 
mentioned 

in the application that due to non -applicability of letter 

dated 12.1.1996, SDA has been continued to be paid to the 

applicants. The representation requested for stoppage of 

arbitrary withdrawal of the SDA by the Pay & Accounts Office. 

This was followed by another letter dated 30.7.98 of the 

General Secretary of the said Association of the said 

Association. 

Copies of the representation referred above dated 

27.7.98 and 30.7. 98 are annexed as Annexures 9 
&io 

respectively. 

,3. Al 
.....,.. 	. 	-.,.-.. 	d. 	 .'.. 
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4.10 	That the Director General of Assam Rifles 

wrote a letter dated 4.8.98 to the Pay and ACCOUntS 

Office, Usazn Rifles, Shillong explaining the details 

of entitlement of SDA to the civilian employees of the 

irector General, Assarn Rifles. This letter also narrated 

the fact 6A of grant of SDA to the applicants by Memo 

2.2.89, and from 7.11.88. This letter also clarified 
L 

	

	 th
1  t unless Govt. of India's order da ed 2.2.89 sanctioning 

SDwjth effect from 7.11.88 was modified or cancelled or 

.• *:.11suprceded the civilian eloyees of the Directàr General, 

Assam Rifles would be entitled to draw SDA, This letter 

also indicated that the matter requires further examination 

and would be taken up with the appropriate authorities. 

It was also stated that pending clarification and final 

decision from the competent authority no deduction/recovery 

of SDA of Civilian employees of the Director General, Assarn 

Rifles may be made. 

Copy of the letter dated 4.8.98 is annexed as 

pnexure...fl 

4.11 	That the Assejn Rifles civilian employees Associa.. 
tion have also written a letter dated 13.8.98 to the Uoint 

Secretary# Ministry of Home Affairs regarding the above 

subject explaining the details of entitlement of SDA to 
civilian employees 

of Directorate General, and the other 
Ranges of Assam Rifles 

situated at different places in  
Iqorth Eastern Region. 

Copy of the letter dated 13.8.9e is annexed as 

nnexure-12. 

4.12 	
That thereafter by thetr letter dated 18.8.98, the 

Pirector General 	
sai Rifles, Shiflong had intimated 
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the applicants that Pay and ACCOUntS Office, Assam 

Rifles had intimated that SDA should be discontinued 

from the pay of Atut 1998 in respect of all the 

civilian employees of Director General, Assam RR Rifles, 

The Pay and Accounts Office, Assam Rifles had further 

stated that the SDA drawn from 20.9.94 to till date is 

- 	 to be recovered. 

Copy of the letter dated 18.8.98 is annexed 

-. 	as Annexure-13. 

	

4.13 	that the applicants are receiving SDA on the 
ar 

sañô€jon of the President under order dated 2.2.89 with 

effect from 7. 11.1988 and not from 1983 like other Central 

Government employees. It is humbly stated that there is 

no order modifying or cancelling the said order dated 

2.2.1989. The Pinance Ministry's letter dated 12.1.1996 

is humble submission of the applicants has no application 

in the case of the present applicants. 

	

4.14 	That the Directorate General, Assam Rifles, 

Shillong had written another letter dated 20. 9.98 to 

Joint Secretary () Ministry of Home Affairs, New Delhi 

clarifying the totoal position of the entitlement of 

SDA to the Civilian employees of Assam Rifles. It is 

humbly stated that the applicants are entitled to SDA 

and payment of SDA to them should be Continued and no 

recovery should be made for payment of SDA. A 

Copy of the letter dated 20.8.98 is annexed 

as Annexure_i4.,  

	

4.15 	That the applicants state that thereafter the 

Mknistry of Home Affairs under thjr letter No. 22013/ 

a 
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/2/98-Pp,v dated 22.9.98 and No. 22012/10/97pp.V dated 

12,5.99 clarified that the Special Duty Allowance would 

not be admissible to the civilian employees of Assam 

Rifles and Ciscontjnuatjon thereof was applicable. It 

was also directed therein that the amount already paid 

to the civilian employees be recovered. After passing of 

the said clarifications, the respondent No.3 issued 

separate letters on 12.10.98 and 15.5.99 respectively 

informing amongst other, the General 5ecretary of the 

Assam Rifles Civilian Employees Association regarding 

passing of the aforesaid clarifications and it was 

further informed that the Directorate was in touch with 

the Ministry for restoration of the entitlement of SDA 

to Civilian employees of Assam Rifles, outcome of which 

would be intimated separately. The applicants state 

that the Clarification given by the Ministry vide letters 

dated 20.8.99 and 12.5.99 is abbitary and the direction 

for recovery of the amount paid is unreasonable,reover,  

the decision of the respondent No.3 to implement the said 

direction/clarification as Communicated through the 

letter dated 12.10.98 and 17.5.99 is Unjustified. Therefore, 

the the letters dated 22.9.98 and 12.10.99 and letters 

dated 12.5.99 and 17.5.99 are laib].e to be set aside 

and quashed. 

Copies of the aforesaid letters dated 22.9.98, 

12.10.98, 12.5.99 and 17.5,99 are annexed as 

• 	 nexures_15,16,17& 18 respectively. 

4.16 	
That your applicants beg to state that some 

of the similarly situated employees of Assam Rifles, Shillong 
have also approached the H'ble Tribunal by way of filing 

11 	
&. Iv TqLAiQ 
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of Original Application Nos, 0A 

and the said Original Application s  are pending before 

the Hon'ble Tribunal, The said Original Applications  

came up before the Hon ble Tribunal on 3. 	0e 

for admision. The Hon'ble Tribunal was pleased to 

admit those 0. A,s and was pleased to show cause as 

t why the interim order as prayed for should not be 

anted and was also pleased to stay the operation 

of the impugned orders. Therefore the present applicants 

- pray before the Tribunal for a similar order like that 

- 	- - 	 of O.A. Nos. 	-' 	as the applicants are 

similarly situated and their grievances are also same 

against the same respondents. 

copy of the Orders dated 3,1r '? 

are annexed as Annexure-.19 

	

4.17 	That your applicants apprehending that the 

respondents areg going to issuse an order of recovery of 

the amount of SDA which has already paid to the applicnts 

following the O,M1 dated 12.1. 1996 issued by the Ministry 

of finance, Department of Expenditure, Therefore Hon'ble 

Tribunal be pleased to declare that the respondents are 

not entitled to make any recovery of SDA already paid to 

the applicants. It is also relevant to mention here that 

the Apex Court also decided in a number of cases with 

the decision that the Union of India are not entitled to 

make any recovery any part of SDA which is already paid 

to the emplyees, 

	

4.18 	
That your applicants approaching this Honlble 

Tribunal against the arbitrary decision of d.lScofltjnuanee 

&r- 



of SDA to the applicants as well as against the 

apprehension of the order of recovery, it is a fit case 

for the Hon'ble Tribunal in interfere with and protect the 

valuable right of the applicants directing the respondents 

to continue to pay SDA to the applicants and further be 

kleased to declare that the respondents are not entitled 
recover any amount of SDA which has already paid to 

t1e applicants. 

That this application has been made bona fide 
-- 	for the cause of Justice, 

	

5. 	
Grounds for relief(s) with legal provjsjo : 

5.1 	
For that the applicants are entitled to SDA by 

Presidential Order dated 2.2.1989 which has not 

been cancelled or modified. 

	

5.2 	
For that Office Memorandum dated 12.1.1996 has 

no application in the instant case of the appli... 

cants. 

	

53 	
For that the Respondents themselves paid SDA to 

the applicants with effect from 7.11.88 due to 

their entitlement, and there has not been any 

change of the order of the entitlement and as 

such they should continue to get the SDA. 
J. 

	

5,4 	
For that the SDA is sought to be stopped and 

recovery should be made Without giving scope of 

explanation by the applicants This is violative 

pf principles of natural justice. 

	

5.5 	
For that the payment of SDA received have already 

been spent by the applicants and there is no Scope 
of refund of such amount. 

,'r 



-1740 

	

5.6 	For that non-payment of SDA and recovery of 

SD.A already drawn shall cause undue hardship 

to the applicants. The applicants are being 

paid SDA because of their entitlement. 

	

5.7 	For that non-payment and proposed recovery of 

SDA payments shall be violative of Arciclés 

16 and 21 of the COfltjttio of India, being 

• 	 arbitrary. 

	

5.8 	For that entitlement 	of Special Duty Allowan... 

Ce of the civilian employees of the Assam Rifles 
has no relevancy with the clarification issued 

by the G.M. dated 12.1.1996 and as such there is 

no relevancy to the order passed under letter 

dated 12,10.1998 as well as letter 22.9.98 

and the same are liable to be set aside and 

quashed. 

5.9 	For that Hon'ble Supreme Court held in various 

decisjo3 the SDA already paid to the employees, 

cannot be recovered by the Union of India. 

60 	 Details of remedy exhautted. 

The applicants beg to state that there is no 
other alternative remedy under any rule than to 

filte 

this application before the Ho'ble Tribua1, However, 

the requests of the applicant for payment of SDA 
has been 

rejedted by the authority. 

7. 

any other Tribunal. 

'the applicant further declare th t they have 
not Previously filed 

1 

any 
application writ petition or 
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suit regarding the matter in respect of wh±ch the 

application has been made before any court of law or any 

other authority or any other Bench of the Tribunal and/or 

any such application, writ petition or suit is pending 

before any of them. 

	

89 	Reliefs sought for : 

Under the facts and circumstances of the case 

the applicants pray that Your Lordships would be pleased 

to isse notice to the respondents to show cause as to why 

fes fought for by the applicants shall not be -,. 
granted'.  all for the records of the case and on perusal 

of the records and after hearing the parties on the cause 

or causes that may be shown, be pleased to grant the 

following relief(s) : 

	

8,1 	That the payment 	of SDA to the applicants 

should be continued and no recovery of SDA should 

be made from the pay of the applicants with regard 

to payment of SDA, has already been paid. 

	

8.2. 	
That the O,X. dated 12.1,96 be declared.as not 

applicable in the case of the present applicants. 

	

8.3 	
The orders dated 9.7.98 '(½inexure - ) and 

communication in order dated lB.$.98(Annexure../3 ) 

and the 	
impugned order passed 

under letters No. 220 13/2/98pp dated 22.9.98 
(Annexure /') No. A/x-4/242/9e dated 12. 10, 98 
(Annexure I) letter No, 2 2012/10/97 dated 12.5,99 
(Annexure 	and 

letter No. V0-W242/99 dt,17.59 

99 (Annexurej,' be set aside and quqshe, 
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8.4 	That the respondents be directed to àontinue to 

pay SDA to the applicant alongwith arrears with 

effect from 

	

8.5 	Costs of the application 

86—  Any other relief/reliefs to which the applicants 
-: - 	

are entitled to under the facts and circumstances 

of the case and as may be deend £ it and proper 

by the Hon'ble Tribunal, 

Interim Reliefs prayed for : 

	

9.1 	That the letter dated 9-7-98 (Annexure- 
) 

issued by the Ministry of H0me Affairs, New 

Delhi and letter dated 19.8.98: issued by the 

respondent No,ê be suspended. 

	

9.2 	That 	the responents be directed to continue 

the payment of SDA to the applicants with immedia.-

te effect with arrears in the case of individual 

applicants, 

	

9•3 	That the operation of the impugned letters dated 

12.10.98, 2 - -±e--98, 12.5.99 and 17.5.99 Annex_ 
ures —II' 23, 1t 

) be stayed till disposal of 

this application. 

	

10. 	 - 

This application has been filed through advocates, 

	

11. 	Particulars of the Postal Order, 

I.P.O.N. 	 £ 
Date of Issue 	: 4 
Payable at 	 : G.P,O,, Guwahati. 

	

iv. 	Issued from 	 : G.P.o,, Guwahatj, 

	

12. 	List of enclosures 

As stated in the Index. 

/ 	LJ(cJ' 
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VERI Fl CATION 

I, Shri Bhupendra Nath Ta.lukdar, Son of late 
575 I'Zanteswar Talukdar, aged about4g, years, waoring as 

Junior Teacher, 14 Assam Rifles, C/o 99 APO, one of the 

applicants in this Original application, have been duly 

authorised to by the other applicants to sign this 

verification accordingly I verify and declare that the 

statements made in paragraphs4l to 4 and 6 to 12 are 

my knowledge and those .e paragraph 5 are true I 
'' 	 inaI i p 	
to m legal advice which I believe to be true and I have 

tiLt. LW not 4ppressed any  material fact. 

And I sign this verification on this the 	
0 

 
- 

day of Novomber,2000. 

ctsTcA& YA&1hçd 

Signature 



I 
NO. 20014/3/83/E. IV 
QOVCtflTflflt of Xni 
Ministry of Finimce 
Department of Experu3iture 

 -;- ) 

Annexureoj (Extract) 

New Velhj, the 14 Dec. '3 

Sub * Allowances and facIlIties for cIvIlian employees 

F
__-- --- rhe Centrlovernfnt aerving. in the States 

........... and Union Territories of North Eastern Region 
rozee- 	 j 	 '*ifiOVement thereof, 

C7 L .. 	Thneed jr. attrttng and retaining the services 
off ir for ric in the North Estern 

Bit the Strtr,s of 	arn, Maghalayao 14antpurl, - - 
--'- 	Nagaland nnd Mizoram has been engaging the attentIon of 

the Governnint for some time 'The Government had eppinted 

a Committee,' under the Chairmmship of Secretary, Lepart 
ment of i'ersonI)el and 	

to review the 
exist Inq allowances 	 zexlewx 

anc facilitjc 	 to the various-categories  
of Civilian Central-Government employees serving in this 
glen and to sug:st suit.je tmprovemers. The reco. 

ITU1enc3tjons of t 1 W Cc..rnjttee  have been carefully corisI 
dered by the Government nnd the rrésjdent .18 now pleased 
to decjde a s  fol10 	: 

j) 	Tenux e 

Weiht:o f"r (.ntr- -. oPutticnJtrining abroad 
fln 	 m 	x entjo in cOflficentj,l_Records. -'  

4J 	.oance) 

Centr1 Government civilian employe who. have all 
InUa trnfr li01lity will be gr'nt 	a .pecii (Duty) 
Allow.nc 	t th 	 P1flt of basic subject to 
Ceili.nq of r. Oo/ pe, rnrnth cn rW7tling, to any station  
in the North 	t - rn flcgon. Such of those employees 
who exmptd frcm paymmnt of income 	will, howe've 1  

contd, ... 
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• not be eUgibie for this special (Duty) Al1owance 
pcj (Duty) Mlowyc Will be in addition to any 
ecij pQy 	yre fleputatjon (Deuty) Allowance already 

being drawn s ubject to the condition that the total of 
such Speci.11 (Duty) Allowance will not exceed k.400/ 
p.m. çecitl Al1owanc like Special Compensatory (Remote 

Locflty) A11onc, Con9truction Allowance and Project 
All 	411 be c3xan. seprtely, 

XXXXXX X 

x x X x 

X X) X Y 3{C 

ij/. C.C.MAHAUK 

t04 I)ER 3CRETAy TO THE GVERN1NT OP XNDI 



.?I,l 
No.11(41 I(t3 ) 
OoVtrniflt Of India 
t1iniitty of HnnCe 

rtnnt of! 	ntture 

NIMv  L'e].bi.  the 12th jan 1996. 

01 I1 	ti iZliUM 

nb i Sipeciel 1)uty 11ownCe for 
civilian dMI.Joyees of the 

Centzl Government sorving in the State and Union 
Thrrit.orien of north r.r .ttfl Region 	rearcing. 

The unaersignP.A in 61 rected to xefer to this DePart- 

Ment's O.. Not 2e011/3/e3.IV dted1.4,12.t9B3 and.20.4.e 
with O.. O. O014/t6/96.E.XV/.11 (s). d*t€d 1.12.8 

On the n'.:bJ'Ct mentioned bcve. 

The Governrent of Indin vide the 	vetnmtLOfled 014 

6.1tf,d 14.12.19E3 qrnntd cert.in incentive to the Central 

Gornment civilien Ompoye posted to the flE Regiofl.One 

of the i.n nt'n 	e ryment of pecil 1**ty M 3.owence (s) 

to thoe ho hue• 'All lrdi 	ren'fer Uab,,ilitys p  

it -: t:if1c v1e the, &Ve entiofld on Intc'd 

20.4.19F?7 th.'t fr-r the purponO o 	nctioninç Bpeci1 Vty 

AlloUC& th 11 IncU Tin'ft i4obility of th Memberm of 

any ivice ce of or jncvmbents of ancrt/crOUP of ost 

hns to he 	crfliin 	 r' by ap.Iytflc the 	tj o recrUittnflt 

gone. :trni:.ion P.Onc etc. I.e. whether eecxittment to srvice/ 

C/Lit 	 rC on € 	Indio bti3 en wh d ethe 
c 	h 	 1. 	 r 

promotion I.S al.,No e (inc on the heie of an all India comrofl 

eriiorit.y lit for the 	rViCC/1X/PO5t am a whole. A 

C]ULft in the ,intmE'flt 1.et'.r to the eLioct that they on 

nrnei is 1ithle to be tr,nefeèred any im in ird, do r 

not :o&e him el.Iqthle or the gr.nt of LWAs 

Liome 	loye worb1nç in the HE Rion a . proached the 
flon'ble Ccnt.ti A'initrotiVe 1rIl,unal (CT) (Guw&ieti F3cnch) 
prn-ying fox tho,  çrant vf 	to them even thouch they were 
not eli3th1e for th 	rint of this elloweflec. The }lofl'hle 
Tribunal had thl t.br p yern of thC j.>etitionera a their 
LiabIlity rd, accordinIly. MrCt(d jereflt of Wt to them. 

in some 	the ixctiofl of.the Centxel ,Wiini 
trative Trbunl ;.:re iletented. 	nwhile n few 	e'Ial 
lee t::titi0fl weze filoct in the }IoflblO ureme coutt by some 
Unteti ie/I)9 rt:ent 	qd3iflt the or1i:,r5 of the CAT. 

Ihe Iion'ble 	Court in theix J1109 0MOPt delivered 

on 	Un civil eLPl 10 251 of 193) uphe the ub 
r; jqifl ( th Government of 1ni thnt Central Government 
ciilin 	 who hvG nil 

t he r 'tfl t. f!S•O 	font ed to 
fPPF1n fr m 0ui('e_the rrion en' SPA would not h 

f c clnuve 
r-f r LIiiit. he apoy, Court 

rtirr e'e' 	tt 	r€hinni1owflCe only to the 

OICCDn tn 	from outietO region to this rgon 
oulc not t' vi 	t.Ive of the ptovitiCn cntineO in Afticle 

14 of th CcnttxIOfl 	iell 	the 4Rqual pay doctrine. The 
q r<ctce th t 1etever amount ea 

e:n 	t th r 	onf'sl t s cy for tht ittr 
tc 	ioye wou d not he rccvredOm them 

In o f. r -Tflwoo 1i:'nccrn 

C:tda,. 
'c-. 



• 	 Annexure(Contd.) 

7. 	In view of the above judgementof.the Hon'ble Supreme 
Court, the mntter har been e.amined in consultation with the 
Hinistry of Lw and the following dcisions have been 
taken 

i) 	The amount already paid on account Of SDA to the 
ineligible per'sonO on or before 20.0.94 will be 
wa&vec1 

• 	 ii) 	The.amount paid on 3ccount of J5DA to. in1igibIe 
persons ofter 20.9.94 (which nlo inc1udaa those 
cce in repect of which the 11owances was. per-
tainina to the period prior to 2069.94 but payment 
were given .ftcr this date i.e. 20.9.94) will be 
recovered. 

8, 	All the 4initri /Departments dtd *  are reQuested to 
keep the a'ove InstructIons ii view for strict 
compliance. 	 . 	. . 

9 4 	In their aj..p1ictIon to ernplOyeeg of Indian Audit and 
Accounts Lepzti'nnt, thec' orders Ismued in ccnsultation 
with the COm trol er rind Auditor General of India. 

100 	Hindi version of thir. OH is enc1bed. 

	

(C. 	lrran) 
Under ecy.to the Government of India 

Ministriee/Lpeetments of,  Govt. of .Ii'dia. ete, 

Copy (wIth endorsement list. 	 upscl I

etca as Per 
standazd 

• 	 . 	 . 	 •i 	 •,, 	 . 	 .. 	 .. 	 .. 	 ...... 	 . 	 . 	 • 	 . 	 . 	 .. 	 - 	
-. 	 r 
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Annexuze.43 

No. 11. i.1Oi1/i/e4...xv 
Qoernment of in8i/Bharat Garkar 

Ministry of iiome 	ir/Ojrh ftantralaya 

New Delhi,the 3,3,86 
To 

The Director Garter a3, 
1ssm Riflee 

Sub * Allowance and facliteg for civilian employeea of 
the Central Government serving in the States and 
Union Territories of North Eatrn Region. isorvementi 
thereof. 

3i4 *  

I am directed to revcr to the correspofldeflce 
restinq i.ith your lttr voo Mxv(c)/164/e dated 

5th November 1.995 on the subject noted above and. to say 
that the matter has been Examined in 6etail in constitation 
;ith the Mini.tr of Pinarce. The following declstons have 
been taken s 

	

1. 	The eronnei in Assam Rifles wIll not be entitled 
to the concessiona enviaçd in the Ministry of 
kinance (Deptt. of qr.) O.M. No. 20014/*zin± 
3/83.E.Iv dated 14.12.1983 as they move in organised 
group and have back up support. 

The Asam Rifles personnel & CivIlIan noncombatised 
off icer/emp1oyees of Assam Rif is 	ot have All 
Incia rn.fer Liability and as su;ch#  the question 
of grnt of Sjecial (Duty) Allowance even In the 
c se of civIlian noncombatised officers/employees 
does 	not arise. 

	

3. 	Noncomhatied civilian staff of static formations 
such 	oflicers of DG, ZGP, DIGS and Range Head 
quarters of )sam Rif1.s may he allowed concessions 
envisaged in the Ministry of ilnance O.M, dated 
14.12.1983 referred to above (except secIl duty) 
allowance) subject to the conditIon that they move 
as individuals and d.o not have back up support. 
This is.ues with the concurrence of the Finance 

i)ivisicn vide their Dy. No. 705/E6Fin,1II. dated 21,2,1986 

Deputy Secy to the Govt. of India 
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Annexure (Cont(4) 

No. 11.iiOi1/1/1-fl.iV 	New £e1hi, the 3 6 3.86 
Copy to * 

I. 	Pay & Accounts Of fic, Asam Rifles, Shillongo 

2. 	AQ, Ansm fleçh1syo, Ste. shillonçi, 

:3 0 	Finance III, Minintry of Home Affeirs, 

Ministry of Finsnce, Ieptt6 of xpeniture(S.ZV 
flranch), 
Liaison Off icr of Asarn Rifles, New Delhi, 

6 0 	10 Spere co4es. 

(L • vi M,GHJVM) 
DPUT LEGY TO THE COVT. OF INDIA 

Li 



- 

(LChn

"

'nexure-D 

o, 1iOi1/i/84.FP,zv 
Government of India 
Ministry of lome Affairs 

New Delhi1 dated the 2nd Feb 89 

To 

The Director General 
Asem fljflee 
Shillong193011 

Subject t 3rant-ofspecial (Xktty) Allowance and Spectel 
Compentory (ernote Locality) Allowance to 
Asm Rifles personnel posted in the 8ttes and 
Union Territories of North lastai rn Pegion, Andarnan 
Sicobar Islands and Xackhadweep Grant of Sikkim 
Compensatory Allowance SanctIon regarding, 

Sir, 

I am dirrcte to ccnvey the sanctIon of the President 
to the grant othe f011owin allowarces topesoieV 
in \ssa-m Rjfle 'WfThct from 7,l.TWi 

Category of personnel 	Particujar of O.Ms regulating 
Qntitied to allowrnce 	the allowances 

(1) 	 (2) 
- 	_r 	 - 	 •4__---J.---. 	 -------_s--------_--- 	 - - 

(1) 922cial(utowancr 	- 

kk 

i) Combatied personnel 
(incluAing Cadre Officers) 
in battalions of Assam 
i'ifles and the combatjsed 
personnel (including Cadre 
off icers) in statIc Por 
mations (such as offices of 
1)0, lOP, DIG, Rnge liqrs, 
Training Centre etc.) of 

• Aisam 1 if lea. 

civilian 
personnel (inclwing 

- officets) in b;ttr1ions 
of Assam Rjf) 	nd in 
s.at1c formations (Such 
as offices of DG,IGP, 
1XGt3, iançe JiQrs, Tram. 
Iring Centre etc.) and 
other unit(Maintcnence 
Groups, Workshops Cic.) 
of 3m Rifles. 

item (iii) Inpara I of Ninis 
try of Finance OeM. No. II. 
20014/3/31XV dated 14.12683 
as -manded from timeto time, 
read with their O.H. 90.20014/ 
3/836iv d8te8 29910.86 and 
their 004, No. 11.20014/3/83 
E.IV dated 15.74e and min 
of Fjn. G.M. No, F. 20014/16/ 
B6.1V/EXI(8) dated 1012088 
( 2 hi-s is in ma -Lficat-jon of 
sanction issued in KHA letter 

	

No, 27012/31/e5pp, 	dated 
6.4,ei 

Same as above. (This Is in 
moc1ifjctjon of the sanction 
issued vide Item(3) of para 
I of MHA letter No.11Q11/1/84 

	

' Iv dated 3.3 6 E6, 	- 

Contd4,,1 



A 
Annexure4Y(Cofltd,) 

Category of personnel 
entitled to allowance 

(1) 

Particulars of 
the allowance 

(2) 

OMs regulating 

(2) Special Conçenstory 
Allowance (Also called 
as Speciel Compensatory 

• 	(1 emote Locality 
• 	Allowance) 

.Category of personnel 
as mentioned against 
item 1(i) 

Same as indicated against item 
(L) above. Ninistry of kinance 
O.M s No,20014/6/86.ZV dated 
233,86 and 27.4.87(Meghalaya), 
N0,20014/7/86-E.V dated 23.9.86 
and 27.4087 (Asar) No.20014/ 
10/86.E.IV dated 23.9,86 and 
22.4.87(Tripura) No 20014/2/86 
E.XV dated 23.9.86 and 16.4.07 
(kotam) No. 20014/9/86-E.XV 
dited23.9,86 and 2264487 
(Ngaland)i Nb. 20014/11/86, 
IV dated 23.9,86 and 2264687 
(Manipur)i No.200I4/4/86E4IV 
dted 23.9,86 and 2264.87 
(Arunchai Pr ieah) also refer. 
(This is in idIficatofl of 
Mai letter No.27012/31/85FP. 
IX dated 6.4.07) 

3) 	Sikkim CompensatOry Miowance 

Comb:ti"ed as well as 	i1inistry of ijnance 06M. 
nocombtisd personnel 	 . 20014/8/86E.xv dated 
(including. ofic&rn) in Assam 	 2264.87. 
1ifles posted in Simmim, 

2 0 	with effect from 7.11.19ê, the Aeam Rifles perso 
rmel who were in receipt of special compensatory field 
rixea iowmc (as in the Army) will cease to drae the 
same. 

3 0 	The ft;OVC snnctions oe not applicable to Army 
Oere/peronrtel on deputtion to Assarn JUf lee. 

• . ,.Contd. e. 



Annexure.(Contd.) 

4, 	This issue with the concurrence of the Minietry O Jinancevide their 1.D, N0.5(72)E.ifl/ee dated 1.1188 
ánd1,89/AS(E)/89 dated 134,1,89 and the Xntegreted Finance 
DivjsLor of this Minstry vLde thetr Dy. No.4?44/RA(a)/ea 
dated 1,12,88 *  

otB faithftUly, 

Deputy Secretary to the Govt #  of. india. 

• •. 	No* 11011/1/84p.iv dated  New X)eihj the 2nd february41980 
Copy to * 

It 	The Pay & Account.e Off icE, Assam Ejf1es, Shiliong. 
The Accountant General, Asm, Megha1eya etc.. 

bi11ong. 

'inanceXIi, Ministry of Home A•ffair, 

MinIstry of Finance, Deptt, of ExPendLture (E.izx 
ranch) 

Ministry of Rinncé, Deptt, of Expenditure(&.lv 
Branch). 

66 	Liaison Officer, 
7. 	20 Spare'cop1s. 

Assamflifl, New Delhi 

Sd.' 

(x1.1.snjpij) 

Deputy Sectetaty to the Government of Xdia 
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JiMiJ 
- 	ft ç,v 

uov(rItnnIt) of 3Itt, 
HinLutry or  3forici 	VXtttn, 

	

.. ( 	Utrctort'tt) 0,nOrP1 t*nan 

•  

;o,o/1—W2Aa'2z3 

ihri O.P. 0r;n 
• 	3oi.nt Sucrotary (?) 
• • 	Uorth '1oc, 

titry of Uco Ulntru, 
L;ou r-itt. 

Dttods 6 

.I 

• 	I 

2' 
I, 
I. 

; 

EIrI'ITLfl'EWr OF SPEC1JL VO TY 1tt1/UMCC TO 
	

; . 

11')Y 'It3 Q Pfl/'R. 	IAJU.L 

Sir, 

1. 	j ttr clircct.oi to ottite that Cpoetoi Duty A110v0n9 
tr otc of th tct concn iontj/ttcL1ttion OX.tfldDd to  

(nnhit1 ()yit, cj'J Lit t' cr.nlc yttu 	rv1i 	tti 1Iorth Eantorn 
hC(toIi t,jti otFc,ct trot, 01 t.':)V. 11I3 tiuttcUontu untlox Filnictry 
o1 Finunco CM ito. 20014/3/03 E. 1V totoC 34,12.03 onc1o.d at 

nn():ure 1. 5Qboquott1y 1  coroquoflt to 4th Control Pay 
otbui 	 /f' lj +4fl 

vorr n.jt)tttti tn1 t,o 	ro coiccsntono vera Ctvan vLt% 
cfect rrcn 01 Dec. 1 98 unior tntDtrY of linonee Olt lb. 

6/C. IV/E. 11(D) dated 01 tyc. I8 littDC110d  u 
Amwyuro U. 

2. 	Th /tun flt1c; rrc3cctCt to thu tLntitry of Uoti 
Acfti•ru io ctu2%tLon of t110 i,bovn coflc&flD/iCi1tttfl 

rc1udthr. SIMI to tIiO CObitfflIt rud civilion nnplaryeen St 

i.r1vin fltllos on the rno1ory thot 011 those concetinlofl5 

inc1utlfl 	UL 1crci vn1lub1t to the otipleO9 SI othor CO 

1iic flSF, CUI'F etc sLr%tltirly sltUgt4p in UQ lbort1 oeutcru 
FeLofl. '4hile Cromt of the tbove ColiceSSIOUd to All& cobttn 
tioy('s v'ro turned c3ovn, nil t1ieo CoflCOCSIOt1 	ioept BDk 
icr ucncUonrd for olvilicifi enploycr of Aggstj lRiflav ,oøtd 
In il tntit J;ormt'lolls lti'o Droctorate (joncroi. Ansan fltflrin 1  

• j,1;2)(IE,tor 	c:rni 	1tf1cs(Uor th) , flonCo UQr. and  
funur 1tLf10 i'rntntnr Contra rntl tichoot V16h Gf 1.0% frp* 
21 )'.orch hG undnr 1Lnt!jtr,' or 2torc' Mf.Lrr' 1.btor ts. 
U. 11o1/)JI3'1J'P 4 dute) 3 Utrch 'BG (Annexuro 13.1 *ttsciial) 

tü iecouflti ut fico 
(Irjon itflo1S, S)L1 lolir, nnti )tnLJtry of Vlnntico, 	aptte 
of rponditurc (t1V), SubcqU'flt1), &U thece conoangione 

c?:ccopt SDI\ 	re 10 ctondcti in the CODbtOflt QtIpioyeeD 

of 	UNWIts '.ilth effact [ron ox 1o. 186 under )Itniatry 
or Ilano iL1nLr lctter lit. 11.2'1012/3/U/1'1.11 1.tod 041 APrL'L 1 fi  

1 67 (IricUr(r IV). 	• 

3. 	Crnauc ut to chongo over of puy structure of )n 
• 	 ,•.••• 	 rn 	vttrri frv Ii i1O 3 per ?flflc7i 	U'J.i J I L: 	'" £ i 	 -• - - 
01 1iVi G [oilonr Fourth CQntxlpl Fry Cor.trision roositrr 

ot5.on. GUI. cu  tho cilcry of &.br 'F0 itho 	ii 	L1t' 
J.'us cli xtenied to boi conbuntIlt ond cL1Lti 

ctjnloyo"s 01 !'cr.' ItIflun vtth affect frou 07 flov. Be 
(vt'1 cntotO1i c31 tcnt%n of thu civil ttt 	tnf I 

ü I1 LI 0 	1 t 	1% 	( tOr 	tic)) 	of A tuiUti 1(1.! l a I nol'id Ing 
r I 	A r.rttU (rIrCj hi'ofl niflun) urvlcr tlitllotrY of ltona 

• 	 ( 

toe 

• 	I 	

\•,,(\ 	
: 	' 

• 	I I  

rl 



c1rificut1on on the subject, 
ouri f.itliIULliy, 

I3 I- 
(S 3 n mwroe) 
}'njor Gotriral 

13.Dlr' clOr Otnrr,tl )lpacl I11f1I, 
for Utrector Oilur,rsl. 

 

Id 

rCl 	An abo'ei. 

P 

' &c1Ira letter ITo.13.0k1/1JO'-Fr.1V sto5 O TQb8 
ti's Annexitro—V). 1ore 4 of ih* omid )tter liyti davit thi 
tac ' soMctivli of 51)A for thu cOc)t)utt,t iintl c1vt1tn mpL.e.s 
of Mnr. fliflos 	u duly eoncurrd by the eocørned iepIrDoftts 
of 't1i tintstx-y of Ftnuueo, vix, 1 1 .111 Und Ac(') i1ranclAs, 
Copy of above crtr,tnr3l ,uncttonn totter or 111nifitry of 
tffoirm tilso Qtnior'j1 tciy und Accounts OffLo. (Lis* 
111.f1ei), Chillour, onti n10 to Ilintatry of Ylnano., I4J?ertvAr1' 
or Upendi.yure, It.ili and E.IV Branchun. 

4. 	tho uy & Aecounto 01flc*r(Ift) hu,, t1r,for. 1  bao 
obljr,titorj3.y nath;tho ncnthly bi.11r .1 thu oi',tltin iPly*•N of I) ire a tnrntn (nflu rut. A illintl Ht fin i, (ii I lionr uttiic 
000 t ion ri r)' 	1rc.ii thu U 4I of ii *tiit ttn of lIt)A to An 
11010a.    1I1'oVer tn onl April. 'It3 Piy & Aceonittg Officer 
(Iütti ittIlcu), 8htlion1' hui tnttnotecl tittit UIJA I P 
untjtleci i. the civilion enpioyces of t'GAfl 6hLUvnt Otbin 
':tnIstry of Finance (Deportr.>ent of Exp.nflAur,) Qit ]Ho.3-1(35  

11(D) ch'tci 10 •7sp', tCUZ I'• 

5. 	TIto 3u(1reont .1 tlw ApQX Cuurt ra r*rdtng nouenfll 
ot ffl') to c.r, 	 1 otvjljnu varsontAl t! 

biiti,tI On the r.enurni ortlur 	.etivi1111 thu tn cno.rsLon/ 
fncilttjos 111 c 1utlL 	tDA to civilian tiervl.n.g in tile flertir 	I ,  
eb?tern reton, v1th )Uiitatry ofFinunco O}t I1o.2001A/3J-4j 

I 	 • •': 	j4 Itti fs..i.sI14I  ce  JU - 	- -- 	-- 	 , r 	 '...i 	a.. 

nodlficutl.on. $l)! v 	9tiflct1od to thQ COt1bbtmnt,n1 ot'vS' 
han or.ploycen, of Antar, Flifico on CPO bnalory *tidth* toe s  

a well lotor (late 07 4v1 'flU) vhen thu V.y pt tarn 
01 Ittpju, htiluu pur0nnu1 won tliRda Ofl tile 11IL.O of' C'D 

T attern tiftur Fourth Contral Puy Connttton rocobrndattvne,
t may also bo upprcctnted that the )tlntntry of Itob, At!iir 

bs wel1  as Ittu1ttry of Fintince \QrO fally sar vi the t.uaret 
0 111'1bjltt' critorto for GOA vIspIa thn concjltioni of 

• npIotntr,enb, postinc truisfer, rctQntlon, ezigoncy of 
ervlce ctc. of the c[vtltm envloyncq of utstIc f'orii,tlons 

of Inttn Itt fln 	1-1VQ h;Mt, IGMI. i(n ,, r.0 1(. effli 'tr1nin 
Cflnte. 	icii.nr, nil tht,n t 	torn I n vt uv, m titipur ,,to and 
Cxcluslve Sanction von necordud by the Hbttntry of ILva 
Affairo for crun Oi 51 , A to thu coobntsnt and civilian 
enployeen of Isna.o )ttficu (Annoxur.—V re1ox). 

• 6. 	In vicv of the poat tton expiut ned uhuve thin t)trooS* 
trite t 	ol the ojiioti Ilitit thct conce.z - n of tito 	& Accuntl 

• 0111ct(/itri lithe n) a boilt the cit tttlltty at tiDlt tv otvI1ti 
Cr,.ji 	njfii , ,, (Thti1on 	ts 

not prentrAiJ on a loftcnl interprotottonrof exturnt Cat, orders 
cIted nhovc vhtcti provided for n DT-.ectni  di n;oniinti.n to bs 
Fioir corih Li tud clviii uti tier onucii (I net 	oJit.cet j) tn 
Wilts cs veil 	itnLtc foznattcnj includItIr th,i Ii.trntn'4" 

• 5  Di.to&'ati ttt. 	.. ,ja t. 	isslu , Uitikt V3 5UA 07 
the civillun enployoos of DGt1,8hil1on to in order. 

7, 	We tsb-ove roposal/rç.f:ercticn hoa been v.tod by the 
tinunclal 1dvi.er, 11cr th E3tern Council. 

: • 

 

B. 	The Rinistry Is rcquetcd to kindly Issna * 

M.., 



No, Ii 22013/2/98 PF.V 
Government of India 

Ministry of Home Affairs 

New Delhi, dated 9.7.98 1998 

To 

Director General, 
Assam Rifles 
Shillong-793011 

Subject : &ititlement of Special Duty Allowance to 
Civilian employees of DGAR Shillong. 

Sir, 

I am directed to refer to your letter No. 
A/I-A/242/93 dt 6.6.98 on the above mentioned 
subject and to say that the proposal has been 
considered inthe Ministry, but the same has not been 
agreed to in view of the orders of Ministry of Finance 
dated 12,1.96. 

Yours faithfully, 

(Nirmala Dev) 
Desk Officer 
9/7/98 

oy to LOAR, North Block, New Delhi, 
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of lndjs 	
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rdtry 
Of  

t - 1h 

Golleral 
Asiarn flifi., 

Ai$b,l IUfi,1 i1fl.r 	-75 

21 Jul 

• 	Th, 	and AcC,L,,t C1ic, • 	A3 3  g7m fl.if1. 
of Indj 

Of I:tG(flO "ffajr* 

	

• 	• 

H T 1 	F. unI 	y 

I. 
P 	

IflClo,.j 
plow find hor 1th i.t, Cpy of • lttQr N, I22I3t2flfl. 	 J\

c!.t d 

	

	
V date(J fl5 Jul ,a . the cVo 1  for in!, A ri drj Q ces3Ary 3Cti.n 

-I) 

'.1 

.4 	S A 

clopy  tTa 	- 

Ett branch (1fltoriii) 

( h s Rawat  
It C.,i 

tsr 	 1II 

for Inig and flOcissIWA $ct1n 
a c.py of 	lQttor U., 

dt,d t Jul t. 
a 	 _1. -11  

a 



L.F': 	•.""L'e1C 	o 1 70075 

-4ft-- 
- 	- 	— S 

Pt,ah.aI i(1IhJ 1 t'')'1 	x 	ItJ I 
UA r ,-ctvr '%L#i 	 Anr.alfl fllLleii 

4r,-,r1 I 
II .t 4. .4S'4  

A 	--- 

Jul 911 

/ 
//1 -."2 4 2-('r,'9p/ 

ry an& Accuntn 	 f1cri  
/ 1 E1cI$ 	tfle? 
Lit.n'tkhih 

\ 
Sb i 1 Ion ç' — 3 

12'TIT1jME}T_OF ,rE1AL flJTY A LLO INANCE TO 

JJL!_____ 	L.1_2J rx;A 	111i1Lr!c 

efrrnc our l'tter !o.?./1-/242/9Edated 21 Jul 90. 

Cornqunt to t.he .1 r:flur cf ?1ni t ry of FInnc 
(Denartrnrtt cif! K xp t iiture ) CM lc.11(3)/5-E.1I() âted 

o 	anc2 the or;rrv.at1on; rire( by your Office reg a rding 

	

- ,. 	
... 	 .........• 	4 	. 	 - 1 " 	. 	 of 	.....h 

•, j f4 0 	 .in %.'Ih Ih' 	tn.tr,t I 	10I 	(.1iI jt1(.IttrT% (41 

• 	nt1tleinvnt Of 	!)A to c A v jjj;jrj e rtipleye,!!;oi Xfl, 	h1l 1 ng. 
Th 

	

	H!rLjBtI\r of llc'm4 Aftr 	r; j , 'tjrn.it, v1f, their letter 
H. 72013/2/8-11 FV cJtd C) Jul jF3 copy enclof3e) 

• .. 	t?at the civ.t Liin er1.yre 	c' 	 ht1loti 	rrI not 

ertitle for 	in view of. hinotry of Finance 11tcr 
dated 12 Jn 96. 

	

3 	Thet •bove In for infoIrn1tio 	nd 

( R S Dhu.ll 	)• • 	
Co 1' 	1 

	

/ 	. 	 i) 	,/ / 	
• 

or txvAasarn flIf1es 
Encj. 	i 	A1_'rve 	 . 

N40. 	.O — - — .• 4 . 	. 	• 	\h' 	,i;I 

Cy to 

1.CIC 	AM NA (or 	.tttii".t Ion 	nd 	i 	cc! 	ry 	actioll 
lotir.Jth copi.'n 	of 	IoJlowlII9 	1eItter8 	I- 

() 	r:(F 1trr 	140. 	11(3)/95-E.l1( 1 ) 	ztc 
I 	• t 	,f 

l'-ttrr 	o.A/1-t/247/8 	dte 
.)tl 

TI .?,013/2/90-PF.V 
. • - 	" '• 

(yonr 	1 	.) 	 dt 
J.I 	1 	1 	t•- 

(l•' 	(',•('t!I •1 
4 	. 	1 	- 	I 	1.) 



.. 	•. 
Huplovees AssociaUon '7 

')•I(I StIOrl1)1JUl9 	
I 

Ri flc 

• 	
Lt Gencrl Cjrprt SinQh 

• 	 •btrct.orvrs (,eri A83im Rifles 
ZL1.1 loiç 

CF p1cL'\L uur •ALLyNCE FROM 
r- v - i 	 i i rr r cjvj1 ijjj - 
L..:' 	 j. 1iIiru. UVTE ud.W 

TJTfl1LTIt Th71ETNYJ 
A !AR. i(JF!j sttIL1uG 

• . 	I 

The undor1cnedsjould like to appris the fsllewing 
matter for favour of your kind personal int,rv,ntion 

2. 	It han come to the notice of the civil Ian staff 
vrn).rn of this t ) irectorste that the 	Pay and Aij-t1 

fic 	( As. flifin), 	illong has riturned the Pay 
131I 	of 	July l'1l with 	ln5tructionto deist. . 'Special 
Dy Aj lowancq, N from the piy bill in socordanc 	with 
the MIn.ttry o' 	10e Affairs 	New Delhi letter N. 	- 
11 .22013/2/90_Pp 1  V dated 9 July 1990 	totat Copy 
enclosed ) which was forsrded to them by this Dir,ct,rst. 
!c 1'tt;r 	o. A/lJ/2 ,12/9fl dted 21 July 98 ( 	flaot.tt*t 

Copy enclo3ed 	) 	 . 

sj, 	 ieurfl of P:1 	for the rnonth o f  
July 1990 by the PAO (d\R), Sh .illong j  it has bscom. panic . 
mont the c11ian staff 	j mnb.re of thig Djr,ctrste 
nd thcy have 40 0d "no to take up this mitttsrined1at.1y 

with your honou 	so that your honour wouldb. )ctnd .nsuçh 
to look into th 	matter person sally and would 	sav.'alj 
c5.vfli.r 	mem1rl 	from flnnncj*l loss which has been caus.d 

ho 	PAO (A)), 

......-•-• 	- 	. 	•• 	- 	Contd..'.2/ 	. 

•1 
	 I 	I 

7 

doo 

II 

I 	LI 



/ 1)) 	 .jv_ 	•1 

Assam Rifles (Civiii'Employees As6ciaiOn 

	

,1 	)1ILLONG 
ES1D-1909 

......................... 

	

Rof No ..... )/J9th/ 
'' 	

Dotod Sh1tIongthO, ..J1 9,8,, 

To 	 . 

Lt Cnnral Gurpreirt Sthh 
Director General AsIbm Rifles 
Shillong 	 . 

Cr- SPECiAL DurY ALL NQB FR 
73[TEViiiJflitPrCT Y cifliAjj 

E 	1'1TflTftECi cxVEflAL 
- 	 .. 	4 • 	 S F 

••, 	jj 	• 	. i ,'. ,.. ' 	 ,: 

Frr 

r; LrTsJnnrts ) A fl 

flspnctd Sir, 

1.. 	Kindly refer to our letter 14. M(C)/EA//84 	... 

dntcd 27th July 1990.  

2. 	Sir, it Is learnt that the contention made by the 

Ministry of Financ, letter dated 12..1..1996 as quoted by . 

the Ministry offlome Affairs, Now Delhi vide their letter 
I'o. II.22013,'/98-1T.V dated 9 July 1998 has not bf1 

considered rind the Pay bill for the month' áf July 1998 

In respect of civilion. employees of this Dirocrtersti has 

been r—ubn1tted cbting that the sp.cial.'duty sllo!snC• 

would be ce;sed from the moflth of' July 199fl which has 

extremly shocked to entire civilian employees of,thti 

Djrectorat. 	 . 	 . 	. 

3. 	Sir, all civUin.eploySe$ waxo oxtremly hopeful 

that our dyimic leader Director Gn.xal would exercise 

his all effoitsthot the poor employees working tmder hin 

wc,ld not loose their pay packet by ceasing th,ir genuine 

zdlownnce w11ch is still In existence even though the 	
•1 

flV' hna tunid diwn our strong rec,sndatio'n by. simply 

-. quoting Ministry of Finenos lettet dated 12-1-199. 	' 

	

- 	
Sir, we ere still hundred perocut sure that Ii!_r 1,L 

base4 on the 

reference quqted by the 14 1A in their letter dated 9 July 

1990 w.th n view that in no case the order of Miniatry of 

	

/ . 	
Finance lttcr dated 12-1-1996 has got any relation with 

the snnctionlng order of the WtAvide !o.IlOi1/1/B4_.FP.IV 

' 	dated 1st Feb 1989. 	.. 

C Th 	 . 	
centd.1..2/_ 



ci 

•/\ssarn Rifles (Civil) Employees Association \. 
S HILL 0 N (3 

ESTD-19c39 

—2—  
H( Nr, 	 Dttoci ShUlonO the 	

.1 

5. 	Sir, your honour would d6fin1tely appr.ciite that 
the pay which we are getting now in our each cadre is 
quite insufficient to meet even proper two square aealv, 
in addition to thi r. we are to mist .xpenditure towari 

our children, medical treatmetas an 
when required and various social obligations. 

----• tr ---nr 	u 	ii'c:.ppI.x-' 	1á?6r that 	your 
ernployeo 	ihat—so--ever rank and file may be do get proper 
justice kee1nçi in vivw of the correct 	inter—pr.tation of 
the Govcrn:cntrdcrs received from time to time and as 
to how the 5A proposal ws originated from the Director 

General Assanm flifles to the Ministry so that all confusions 
would he removed sir,  

7. 	Sir, 	inpite of your all efforts.if our SD& is 
ceased, we have no othe4ay but to take shelter of the 
law for c.orrecl. 1nterpretation of the Ministry of Finance 
letter d2ted 12-1-1996 and WJV'e sanctonng order tle.I 

11O11/l/84,FP.IV dnted lt Feb 1989 so that w.o not 
suffer f5.nanciil 	loss in this critioal hard daysef our 

We bi1eve your vision of thoughts will rtovs 
all clouds in regard to correct inter—pretationef the 
Government orders. 

C. 	Looking forward for favour of your valuable 

judgement on this mtter Sir, 

Please ncept my eincera regards Sir, 

Than1ing 1oU Sir, 

• Yours faithfully, 

( 
RSPATWX 	) 

General 	eorstary 

/-' 	 I 

• 	/\ 
S .  

4>  .1k 
I! 



• 1.10 S.  3021 

Pay zrnd Accunt s fl(fc* 
'\sm RI! liii 
La itumhrh 
Shillong — 3 

1 iy Ai 

 

lei  
U 	

I 

IrQcorate (,enert1 Asum ltjf 1.3 	(\. 

ht).1o'ci 	•/9:olt 	 '5! fl 
Aug 913 

EtT UI EMfl (P SI'ECJAI I)tJIY Ai 1 O1A!4CE TO 

•1 

}f.rnCe thIs trectorate latttr ti0./1_A4Q/9Q 

	

L—.— 	— 
21 Jul 1998 nd t.A/1_/\12-E/98 dzted 29 Jul 1998. 

(e) 	MjnItr i)InC /%j I eir 	ilew 	I tter 

r 

 The phototflt copies of the fol1oWS I ett9 are sent 

dated 33.1986. 

(b) 	Win lt r' of ittie Ai f Ire Iltw 1).lhI 1 etter 
!. iloii/1/3.1_F P. lv dt I(i J t/2nd ab 	' 

	

•. 	......... 	

?.tnIstr 	'ç i:iri'o Lp:irtrneIit of 	)IpfI1ditt1tQ 

]tter No. JJ3)/9_E. 11(P) 	iteci J7th Jars 199(,. 

v;ii a11owin ytIU COnc.'o 	envt 	d in the 

l4'.1nitry of F1nanc 	
),M dt.d 14-12-1983 to the  C. vil Ifl 

srnp).oyen of the 
C€'ntral G-,verfloeflt 9evlr 	n the 3tetes nd 

(Duty) f'IlowanCl' to the nn coint.att*d clvii tan 3tnff of Uion 1rrtorI 	
of north Latem Rçton, except Speci& 

ttic formation' uch an Off ICI of 

R3nçe i1L 	of Arn flu iii 	not çjr.ed to 	the 1lnttr 

n coulCt3d 
under their I.tt.r No.1).l!01 /l/fl4_FPlV 

dated O3_196. 

The &-,vrn'nent of iod t., 
Winitr\ of Uoi AffIIrS while 

nn of . iØC*I (dtit) 	iiow;flce vids 

IV C1 	1 
tIo.11011f 1 / 1 	I'. 	 /1d 	. 	• i 	ru') ic ; , 1rusd 

froi pare(3- i) of the aov 	
nt1otitnc order that the 

nctlO1 
 iOl ( to the qrant of 	p!cthtt' ) Rl o'C to the 

CVI) Ian p.rnoflrhei 
(lnciudthQ off1cer) In 

ion of Ass:n )1 e s and in stat Ic for nat jon.S (such S 
(. 

0ffIC 	of 	, 1CP, 	ian9 	, 1rtin9 Gitre tic) 

• . 	 • nd other 	It s 	mt enflC 	roup, Won. hop5 et c) of 

I'!a' $11! len wfl 	marie 	moIf lc3t ion of the 	
Ion juod 

Vide ite'n (3) of the t!.tr 
	f 	

ne Af(ir' order No. 11. 

11011 /j/0i_FP,1Vdt0d 03 t1.ar 19136. 

t pper from the 	
.iL(3)/95' 	dated 

5.
17l9( issued by the 	

Stry of 	jnnnC*, emt of 

• 	
. 	p.n'j1tur5 that he L\.n,met of 

	dI. vlde U.I. Nos 

tiond in Pare 1 of the eforSsid 1.tter had Ce
a s ed  

cpcil (duty) 11flC to the ctvilI° emplOyees of the 

ntrUl (vefl0t 	
Ifl9 In the etete and, 	

ton 1errItOrI' 

of fl0h Eastern Igiofl 	
tviflQ offe 	

fO 20-9-199 but fl 

the nfor5a 	
0rder, there a 00 r,f.renC* quotQd of the 

I ,  

.4 
• 	.- 	LI 	Ii 



• 	 . 	 . 

t_1 y of 1tin Aj f air, Urd,r No.1lO1l/1/tjFJ'. IV det,d 
19!9 with * view that the spoclel (duty) allowaric e  to the CV11ia 	Ql)oy., of. the Cntr1 (k,veriiment .rving In h stat 	tnd L-IiAoti 1 irritorl, e of North 1i stern fle9100 .....

wa:i 9rntod from the yeAr 19133 ollwardi whre, thf, civiUno 'np1oye 	of the 	 (,r) I\sqm )Uf let was granted pec1al (dut ) 	11 iwri c a from 71J19(3 orw.'rds nnd )I enc. the 
order of the Minictry of Fjtin, letter dated 12-1-96 was not 

•

__----- e1ng 'nade c'rr 2 tive ttlI date. 
1  

• 	 the M1ns 4  ry of Flnnnc., Depsmert of Expenditure •—•• in their O.M 14 0,II35/.:. 11(t), dated 12thJan 1996 had not mdo nny ruf,r,ic, of M11A0 nrder dated let/2nd Fb 19f19, it I I mt that the coot cot. Ion nia d. in the WJIA'JI  1 ett er NO I I, 
/11 

	

	i')- 2Ol3t2/LP. F v latt 09-.7- 199fl forwjrded to you nder this 
.•'/ DIctorate letter t1o.A/I_A/ii/çt3 dt,d 21 Jul 1996 need y i 	I be examined 2t your end for dmIee1hi1Ity of specIal (dut /t _..e!owartce In reçard to civil i3n c"ploy..9 of the UIr,ctort, 

tra1An P.fls, hl1IOnQ before ceasinq the ad • 	 1iowice. 	he peci1 (dt) allowance wadlscoritlnued from 20-9-19(,, 4 for. t.h'.e who were in receipt of taid J1owancø 
from ifl 	oi.i'd 	u(1 wa 	ont ci feCt_jy. to i.ho. who were 
roce ivin 	tim 	.i d n J ow.mnr • ft tn 7—IJ - P)Iit% t- :t_ j j U 	v CLi1tnhjtt of lidia • ?.cW 	mnodif /citce1 or 	uper,edt the provision contried In pr 	1(11) of o.rd.IJ o .1lo11/J_ii... 
FP.IV dated 1t/2d Fob 1939,the civilian enploye.s of the • 	l)lrsct_or1. 	1icrJ 	 lee, Thll1on 	would be cot ttl.d to draw the SJ)C 1.I (duty) aliowrmc.. 

7. 	In vtw of th. 	) o •va, 'ôu 	re.iueet.($ to examine this rttei .onJ let_ t..t.1 t) lic . '.rrntri h'w %tItnieditnly eLinut time 'rct I'1ter—pret.t lot' of th Uovernmne,'mt orders to enable 
ri rr 	. I r.t 	mirm th rntt.r with the epproprint, athort, 

Fl, 	Pto'hsc, cUmriflcai Ion from yur end As 	e11 u finl 
•;::.; 	"' 	: 	',, r 	detiu..t 

recovery (If 'pc ¶;ml (rut ) al 1cwacc of civilian eT1p)oye s  of 

	

tha L1 rer.tora. C (..crm e j-a I 	MIAM k11 l.. , 	Imil long mey p1cc e be 

9. 	1 . r\'  car'fI , ,t tom 	mn tlt 	m:,t_ter 	s rettie'_cmt. 

• 	Wandhata Singh) 
I 	 • 	PT1 

i).rector(Adm) 
!LI_QA_2 	• 	 fc'ii DO Acm: 111fj, 

cC, AJ.'iO, I(/Vall!.y, Shillormç 

	

— 	for inforinatiom'm armd necessary action. 
'mou ?rroqu*ft.d to continue drewel 

•- '' 	rir& .or: i s 
iimc.lveJ from h\O(Afl), Shillong. 
!i.'r.m.',,r dircction oo Lhis matter will 
te ç,ivin on receipt of reply from 

• 	h%l1oti, I 

 

 Et_ !ranch 
.11 ' on ci 

• .7 Vc 

Fir1 Branch 



/ssam Rif1c (Civil) Inplo\ ccs AssoihUon 
I I 	L I. c:)P 

 

	

Pd No 	 : 

Sri 0 P 
J,tnt 	crotri I ) 

	

• 	
I'orth hi .c. 
14 1nttry.1 I.fl,I\ffiJ$ 

I 	 L)o1h1_jjO'O1 

	

• 	 . 	1hr.ugith, Uir,ctct t'cn,rl  ASSS-n Itjfj., 1  Shi1l.n) 

ii t t. E t. 	I 	ItcI'.i. inI y AIU),NICE 1 ) CIVIL IflI 

	

• 	L'.. j . J_uj 	.•t1I. jw 

	

• 	 I 	 1 fCtsC Sir, 

• 	 .1. 	lh. Jn 1 or1cn.c1 of, %.p1f of all  civilian •mpI.y,.i of 

• the (Jrct.tt, ( 1 t2) I\3n flifi,, 	hillsrig would ill9 to 

	

er.re ystir 	nn th. 1O1) *w1t1j rt'stt si for (iveur 
I 	

if your ! md arid i'rtIitjc •rd.Ti 5  ir 	 I 

• 	 2 1 	1 hr ('vorirme"it if lndis , kIritry if Hem# Affa irs vid.. 
order Ue.l11I/J/r4_FP. IV eat.d 1t/2nd Fet Icctph.t,itat 

• 	 c.py nI. L 	) hi crvr 	i ¶1'. .act un if 	poc iii 1dut ) 
• 	• 	• 	 a 	owarice 	the neri_ri,'! at I %t(J c lvii ian peronn5) 1nclud1n 

of tcc•rs) Iii 1 41.1. 11 lri o f  t's 	i HIf ic 	and In sttic 

f • pat I 	3lich a 	et 11 Cs 0 f Li:;, ici', i. 1u, Itan. IU, 

	

• 	 ' Ii 5n iy (.4II ri vt c I 	rd it lir rr it 	(.Pa intQn)ncp (2rups, 

	

• 	•• 	 *ersliepi atc)or t153 	tf I*s In mcdi! Iczition if the savict j, 

• issuod vide Ito,, No 3 	vic t?tt 	if 	Affairs .id.r 
• ?• ii. 11Clj/i/.._FS'. IV d t..d (3 V4r 191'6(phstoit.st cipy 

• - -------• ---.__acJeo). 	 . 	
. • 

3. 	tr, 5cla1 t.u' y ) 	IIenc, to the civilianr(mployfes  

	

• 	 'f tho (tit 	1 JIV QflriCIt S r v Inc In the 3tote and tJl.t1 

1 n r r ft Or , to .r f:.th 	it r 	lIi•q ¶ s 	crrt, r. f rotr ttii 
• 	 r J" 	er 	rd5 mi' 	i 	Iiiuø1 to itiiii wIt?, if f ict 

	

• 	 fr. UnOor the . Sr( 4 Crs o f 	?1P 	 if. Finjici 
• 	. 	! I 	• 	Irttcr 	17-1-1400!. 

	

I, 	 I 

	

1 	 •• 	I 

. L 

II 	 • 

I 	 ( •I#_ 
I, 

.1 	• 	
• 



san iit1es (Ciyjj) EnlploYces'As- sociatioll • 
I1'1 L OUG 

Jc/ A'o 	
S 	 7 	

I).içj I'fIIonr 'lie 	- \ 1 	

Ii 
Sir, 	ftcr lDso of

0 2 r 	 tho Civilian •mI4y.e1 wa grantod 	oci 	(dut) 	
fro 7—lJ_,d.r 

I
the order5 of 	VIdO N e.l 1O1l/1/4Fp IV dat.d lt/2r 	Eo) J9 	nd thoroforo id,r no c 

IXOUrnst the •rderz of tho Min1str ,  of Financ, lett or dated 12.196 could bo mado oporaj0 	io 	tho aforesaid ardor Is thOdifiod/ccli 	
or UpOrd 	by the 1J that no ro(nror) Co  o f ?JL\' 	

with a 
 Iett or dat 

	View 

quoted b '. 	
od lSt/2nd Feb 19 he 1'ln1t ry of F1j1a11c 	in  

h Q 	
thejr letter 

t 	S 	fre 	 -- I 	 $ 
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